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Heard Mr. SeBehera, 1Id. Counsel aprearing :

for the Applicant and to Mr. R.C.Rath, Id. Standing

Counsel far the Railways.

Non-disbursal of Voluntarily Deposited

matter of grievance raised in this rigiaal

Application. Under Annexure-5 dated 15.7.05, the
Applicant has represented to the autharities for
disbursal of the said amount. No heed hawving been

patd to the grievances of the Applicant, he has

filed this Original Application under Bection 19 °

of the Administrative Tribunals Act, 1935, ‘ .
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On the face of the simple prayer <§ the
Applicant, this 0.A. is hereby disposed og with
a direction to® the Respondents to examihe the
grisvances of the Applicant and act promptly.
preferably within a period of 60 days from the
date of receipt of a copy of this order.

With the aforesaid observation and direction,
this 0.A. stands disposed of. | : !

Send copies of this order to the Respmdénts,
along with copies of the Original Application, and
free copies of this order be given to Mr. S.Behera,
Ld. Counsel appearing for the Aoolié:ant and to
Mr. R.C.Rath, Id. 3tanding Counsel for the
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Railways.
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